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IN THE CENTRAL ADMINISTRA
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0.A.NO, 101

Between -

¢, K krishna Murthy.
¥.Jegeph,

3. G.Jeseph.

4, D.Janardhana Rae.

S« P.Satyanarayana.

6. E.Yesudas.

7. K.lsseck,

8.

9.

10.

1,

2.

3.

ceunsel fer the Applicants
ceunsel fer the Respendents

D.Vénkateswara Rae.
G.Ramamehana Rae,
G.J.Prabhakara Rae.

-

And

11.
12.

13.
14.

. 15,
16.
17,

18,

19.
20.

4 of 1996 ana M.A.Ne. 722 ef 1996,

Dated: 14. 8,

D.Nageswara Rae,

D.Kotai;h.
K.Subba Rae.

B.Krishna.
sk. Khaja”ﬂphidd
K.Tiruppalu.

P.Anéri Babu.

M.Khaddar Baig.
D.Prakasah Rae.
Mé.

Applicants

Imam Mehiddir

1996,

in.

pivisienal Railway Ménager(persbnnelf. seuth Central Railway,

vijayiwada.

sr. Divisienal Mechanical Engineer, seuth Central Railway,

vijayawada.

CORAM

THE HON'BLE | JUSTICE SHRI. M.G. CHAUDHARI : VICE
THE HON'BLE SHRI H. RAJENDRA PRASAD  :

1 Sri. G.V.Subba Rae

Respendents

TIVE TRIBUNAL HYDERABAD BENCH AT H!DERABAD;

. General Manager; seuth Central Railway, Rail Nilayam, Secunderabad,

: srl. K.Siva Reddy, sC fer Railways

MEMBE

CHAYRMAN
(A)

0;2/-
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\Mxﬂu//;f their conferment of

KeSiva Reddy for the R

(0:.1 Orders per He
Uic

2. Since we on ﬁa'ito we ere inclined te rojcct ths 0

|

Heerd Sri G.V.I‘Subba Rae, fexr the applicant and Sri
|

:oapordenta.

- 2 =

‘ble Juatxco shei M. G.Chaudblri.
Chairman).

LT

ioavc'ia refussd to-apbltcanté 2 te 20 te join in this application

with applicant Ne.1 ui&

sepsrate court fee,

desmed te have basn de}ctod frem the 0.A,

precesded only as regati

: !

@ vieu to save them from payment

‘names of the applicants 2 te 20

is te applicant No,1,

" 3. The impugned no

Y T
orandum dt.2—4-96 re-ass gnxng th

of

all be

Original Applicetion is

LA¢J%:4KIV
sanjerity |

|
the judgsment ef this J ibunel ln UA mas.973/93 and 977/93, The

applicant gubmitted a }
that the ssniem ity pns‘i

list was in-cerrect en Y
|

repressntation had cour

‘ |
and yet their length of

cressntation te' the Sr,0.P.0. cent

frem Enginesering Branch on bettom

gervice in thn'Enginooriag Branéh

cn&ing

‘ tien assigned te him in the abeve Fntiomd
the geeund that the SL.Nbs. mentiondiin the

te C & ¥ Khalasis recltcs that it hss been iseuad 1n purluanca of i

snierity \

‘tegether

with their temperary stetus service in C & U has besn reckensd,

which ie centrary te ths rulss and wreng.

rapresantation dt.28-5-96 the Sr.0.P.0. infermed the appli

that sltheugh the appli

but in view of th.‘di!kl

In reply te the

cant’s centantien uni-nht-urongly b

ot iens of tha Tribunal in the abasve

aatd-
caat_

noﬁd

mentioned 0.A.s te reckens the seniority of the staff frem the

date eof canffrment of

for the adniniatratia|

Temperary Status thers vas mek no a
it
t

te reviss their sanlerity freom the date

temparary ata;ui,

the impugned ergar

Lternateve

y

'0000‘30

|

.

P
Ly
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AO Ma-—u-—“bm

dt.2-4-96 therefore purports te refer certain employses ﬂncludtng

A

0.A, Shri G.V.Subdba Raa, learned counssl fer ths applic

. e -
i the applicantﬂaad sther cmployoeaihho intended te join in tha

ant

submits that apert frem the appllcant Ne,1, the esther lnpléylls _

who had purpsrtsfte join in the 0.A. had alas filed similar

raprasentations,

4. It {8 abundently clear frem the title ef the erder

dt (24«96 and frem the reply frem the Sr.0.P.0, dt.28~6«

96 that

the Respendents have acted in cempliance vith ths directicns

of the sarlisr decision of ths Tribunal ss they interpreted

the said judgement., Sri G.V.Subba Reo submits that the

have not correctly interpreted ths judgement, Prima fac

appssrs te us that the respondents sesm to have tried tg givs sffect

to the directions contained in the uarliar‘judgomont in

menner in-—ghioh-in permissibles on interpratation of that

in the way they have dors, The judgement wvas rendered gsfar back -

raspondents

ie it

2 magkin

judgement

on 1=11=93, The applicants have h not challenged ths s

Mot o an b agped |
decision should not have besn aééi&od~%o—&tta Mors ev

reply of the rcspondonta dt .28=-6=96 it dees appoar'ﬁhnf

from tho

the Res-

ponQpnts 8lae vere inclinsd te think in terms of the interpre- .

tation of rules aa had sought te bs placed by'Sri G.V.Subba Reo,

uA Lotdon TS bty e~
That h-u.wur dees not porwit te go inte judgement. The | judge=-
At
ment - spplied—or—not or as to which onplomoss

W

if—it—interpreted—currectly invelves fiactual snquiry. U@ de not

Ve

LA : ’
think that it is parmissible for us te embarg-fof- such anguiry.

0.0004.
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_ oA g | ,
b Uahthuefen inclinacil to paas the following erder -
(1)1t will be ipan to the applicant and such
of the ot.hn enployess who had intend te
Join in thie applicetien te file én indi~
viduasl roarosontatien if ge advised te the
approprilga[autharity of the respondents
te contend that ths directiens in the
Judgement in the earlier D.A. had nst besn
cerrectly interpreted and on a cerrect
int.rpratgﬂion he would be entitled te
ralief aaiﬂn.uould like to seek. In vhat
manner the judgsment sheuld have been
intarprat@d ard vhethsr it has been cnrroctl#'
interpreted or not will be spen to be
examined b; the said authority. e de net
sxpress an& epinion on ths nature eof
intarprataiion. ' ' s

(11)5uhjsct!J the above, morsever, as -ppzica%t
has not’ filod @ mxs repressntation against |
the order of reversion, it will bes open te )

X~ -%hnw'anq|othor employses who had purperted
te joinfqa applicents 2 te 20 te fils such
e gnpteé&ntatian @i end vhen an order of

:oﬁnrsipa may be passed.

| . .

(fli)lt is iLft epen te the aspplicants te raia+
the quh%tinn of interpretation aither

indfpendsntly befsra order of reversien

is pasa-d or in the pxa representation

to be filad if any in the event of erder |

of reversion being passsd,

5. Subject to the sbave liberty, 0.A. is rejocted. M.A.
"
is alse re jected. |

(M. G CHAUDHARI)
Vice=Chairman

o
£
E— :i :

@bgcd='14£h November, 1996,
Dictatsd in Open Court,

e -

avl/ |
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6. o

Cony te:- [

f -
1, Divisienal Railwaf Manager(Persennel), SeuthCentral Railway,
vijayawada. ‘/ '
2. Sr. Divisienal Méﬁhanical Engineer, seuth Central R%ilway,

Vijayawada. o

O
{f
3, General Manager, 'Seuth €entral Rai

lway, Railnilayam

[ .
One cemy te Sri.!G.V.Subba Rae, advecate, CAT, Hyd,
L

4,

5. One cepy te Sri.fK.Siva Reddy, SC fer Rlys, CAT, H
[
N

6. One cepy te Library, CAT, Hyd.

N
7. One spare COPY. |
O
N
N
|
Rsm/~ o

Il Seclba@.q

/e
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CHECKED BY

b

TYPED BY
\PF ROVEL LV

COMPAREL BY

IN THE CENTRAL ADMINISTRARIVE THIEU

HYDERABAL BENCH ATHDERABAD
, Ny _ THE HON'BLE MR.JUSTICE M.G,CHAUDHERI
: & : o VICE-CHATIRMAN
AND
THE HOM'BLE MK.H.RAJENDRA PRASAD:M(A4) /
. "

Dated: [91 -1996
. ‘ !'II

. ORDBR™/ JULGMENT
j !

Iﬂu#{p:ﬂi—-‘.;\—o?/'e—?.‘r.—'ﬂﬁff
' T .
0.A.No. ' /()/ 9/?5 ¢ mﬂ*? l/!: .

-

rP-i"‘l.NO- : (w up- '.‘
X }f
ted and Interim Directddns/.
. ] ‘ - ' "'
‘ Disposed of with directions - /!
I : Dismissed .
Dismissed\as withdrawn. /
Dismissed fox Default. :f
Ordered/Re jected. :
. ' !
pvm o No order as to cdsts?’//’T"
. R T A . II
| ‘ et AOTARE *ﬁ?( |

Caniral Aﬂminisuaﬂw;,
Swor DESPA.

| 1 zn\m{v, -

gﬁmﬂ: m - ’






